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REPORT OF OVERSIGHT COMMITTEE IN O.A. NO: 231/2014 IN RE: DOABA 

PARYAVARAN SAMITI VERSUS STATE OF U.P & ORS. 

 

I. BACKGROUND 

 

The western region of Uttar Pradesh suffers both from surface and groundwater quality 

issues. It is comprised of few severely polluted rivers viz. Hindon, Krishni and Kali which 

are currently grasping for breath. The alarming levels of pollution are primarily due to 

heavy flow of untreated industrial effluents, agriculture run-off and municipal/domestic 

waste. The contamination of the surface and ground water in the region is caused by 

sugar mills, paper and pigment industries, distilleries and other allied industries of the 

modern civilization. Moreover, this case is not an isolated incident but needs to be 

understood holistically and with direct relationship to discharge of toxic effluents with 

major risk to health of the inhabitants. Although, heavy bacteriological and chemical 

contamination of rivers and aquifers is occurring across India but it is severe in the 

above mentioned specific location due to varied reasons ranging from industrialization 

to lack of awareness. Water quality in India’s rivers is controlled through a series of 

guidelines established by the government agencies which are seldom enforced. 

Systematic and routine monitoring is a viable solution to such plaguing issues. 

 

The applicant in O.A.231/2014 alleged that discharge of industrial effluent in rivers is 

negatively affecting the surface water (Kali Nadi, Krishna and Hindon rivers) and 

groundwater in the region. Furthermore, water pollution is having health implications 

for the inhabitants.  
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II. WATER POLLUTION IN WESTERN UTTAR PRADESH 

 

Alam & Umar (2013)1 conducted a study in parts of Hindon-Yamuna interfluve region to 

evaluate the concentration of trace elements in groundwater. Pre-monsoon 

groundwater samples were collected in 2007 from 22 locations distributed throughout 

the study area, and were analyzed using Inductive Coupled Plasma Mass-

Spectrophotometer (ICPMS). The analysis revealed high concentration levels for Al and 

Cr in almost all groundwater samples. Relatively high values were also reported for Pb, 

Se, Fe and Mn in few samples. These high concentrations of metal ions in groundwater 

were probably due to discharge of untreated effluents from textile, dyeing and other 

industries.  

 

Ahmad & Khurshid (2019)2 carried out a study on hydrogeochemical characteristics and 

groundwater quality assessment for drinking and irrigational purposes in parts of 

Hindon River Basin. They concluded that in water samples of the study area “the nitrate 

concentration in the groundwater samples varies from 22 to 293 mg/l in the pre-

monsoon, of which 83% of groundwater samples are not recommended for drinking 

with reference to the concentration of nitrate”. 

 

Mishra et.al.(2015)3 in their study on water quality of river Hindon concluded that water 

of the river is unfit for human consumption, irrigation and any other activity. The 

                                                           
1
Alam,F.Umar,R.(2013). Trace elements in groundwater of Hindon-Yamuna interfluve region, Baghpat district, 

Western Uttar Pradesh. Journal of the Geological Society of India. 81. 422-428. 
 
2
 Ahmad, S.Khurshid,S.(2019). Hydrogeochemical assessment of groundwater quality in parts of the Hindon River 

basin, Ghaziabad, India: implications for domestic and irrigation purposes. SN Applied Sciences. 1,151. 
 
3
Mishra,S., Kumar,A.,Shukla,P.(2015). Study of water quality in Hindon River using pollution index and 

environmetrics, India. Desalination and Water Treatment. 57. 
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primary reason for it is discharge of untreated waste from industrial units and municipal 

sources.  

 

Sinha et.al. (2012)4 have reported severe contamination of Kali Nadi water, based on 

analysis of TDS, Alkalinity, DO, BOD, COD, F−, Cl−, Fe2+ in samples from Aligarh to 

Kannauj.  

 

Kumar et.al.(2019)5 in the study on groundwater quality in Hindon river catchment area 

of Saharanpur collected water samples and analysed them. Groundwater samples were 

collected from the government hand pumps and analyzed for eight trace elements using 

ICP-MS.  In the samples, concentrations of two trace elements namely Hg and Fe were 

above the drinking water limits (mean values of 2.04 ± 1.94 and 1531 ± 1372 μg/L, 

respectively) as specified by Bureau of Indian Standards (2012) and World Health 

Organization (2011). For Cr and Pb, 10% and 15% of the groundwater samples 

respectively, were above the specified limits. The concentration of  Cd, and Zn was 

within limits as specified for drinking water.   

 

Idrees et.al.(2018)6 in their paper titled “Groundwater contamination with cadmium 

concentrations in some West U.P. Regions, India” made an attempt to determine the 

concentration of Cadmium in underground water sources in western U.P. regions. The 

results revealed that high concentrations of cadmium were present. It was much more 

than prescribed by WHO (2011) permissible limits with reference to drinking water.  

                                                           
4
 Sinha et.al. (2012). Quantitative assessment of Kali river water pollution. International Journal of Chemical 

Sciences, 10 (4), 2261-2266. 
5
 Kumar et.al.(2019).An assessment of trace element contamination in groundwater aquifers of Saharanpur, 

Western Uttar Pradesh, India. Biocatalysis and Agricultural Biotechnology.20. 
 
 
6
 Idrees et.al.(2018). Groundwater contamination with cadmium concentrations in some West U.P. Regions, 

India. Saudi Journal of Biological Sciences. 25(7). 
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Kumar et.al.(2019)7 took 26 water samples from India Mark-II hand pumps in the Krishni 

river catchment area of Baghpat, Uttar Pradesh. Several parameters viz. pH, 

Conductivity, Total alkalinity, Total hardness, TDS, TOC and heavy metals like Fe, Mn, Ni, 

Mg, Pb, Cd, Al, metalloids and non-metal were analysed and the results were compared 

with BIS-10500. “The value of TDS varies from 230-1372 mg L-1 which is above the 

acceptable limit. Conductivity in the drinking water sample varies from 487-1792 µmhos 

cm-1. The value of TOC varies from 6.24-19.89 mg L-1 indicate the presence of organic 

components in drinking water. The concentration of Fe varies from 0.012-5.14 mg L-1 

which indicates that 16 samples have concentration above the acceptable limit. The 

value of Cd varies from 0.024-0.061 mg L-1 where the range of Se life from 1.21-1.86 mg 

L-1. All the drinking water samples have the Cd and Se concentration above the 

permissible limit. Cd is carcinogenic elements and may be responsible for various lives 

threatening diseases among the villagers of Krishni River catchment area”.  

 

III. ORDERS PASSED BY NATIONAL GREEN TRIBUNAL IN O.A.231/2014  

 

1. The Hon’ble National Green Tribunal (NGT) considered the grievance (O.A.No. 

231/2014) by Doaba Paryavaran Samiti against the pollution in groundwater and rivers 

i.e. Kali Nadi, Krishna and Hindon Rivers caused by industrial effluent discharge 

throughout the river stretches and having irreversible health implications on the 

inhabitants of the area. Some of the adverse health implications range from acute to 

chronic diseases. The Tribunal addressed the matter in the light of site inspection by 

team of experts vide order dated 08.8.2018. On 16.01.2018, a Committee comprising 

representatives of the Central Pollution Control Board (CPCB), Uttar Pradesh Pollution 

Control Board (UPPCB), Uttar Pradesh Jal Nigam and Dr. A.B. Akolkar, Former member 

of CPCB were directed to carry out a survey in the affected areas by testing the water 
                                                           
7
 Kumar et.al.(2019). Drinking Water Monitoring in Catchment Area of River Krishni, Baghpat, Uttar Pradesh, India. 

Journal of Applicable Chemistry. 8(2).  
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samples and observed that groundwater contamination exist. This expert team found 

that 124 industries were not meeting the defined standards. The Tribunal observed that 

the State of Uttar Pradesh and UPPCB must perform their statutory duties and the 

District Magistrate should also take cognizance of the matter at the District level. 

Witnessing the gravity of the situation, the Tribunal constituted a Committee headed by 

Justice S.U. Khan, former Judge, Allahabad High Court with representatives of the CPCB 

and the Ministry of Environment, Forest and Climate Change as members to prepare 

time bound action plan to deal with the problem. The Chief Secretary, Uttar Pradesh 

was to give logistic support to empower working of the Committee. 

 

2.  The committee constituted by the Tribunal submitted its report on 11.02.2019. The 

Tribunal vide order dated 15.03.2019 perceived from the Committee findings that 

discharge of untreated sewage and industrial effluents in districts Muzaffarnagar, 

Shamli, Meerut, Baghpat, Ghaziabad and Gautam Budh Nagar is mainly responsible for 

the water pollution. Moreover, it was found that prosecution was initiated against 118 

non-complying industries. Orders for closure were passed against noncompliant 

industries out of which 28 orders were revoked or suspended. Show cause notices were 

also directed to be issued to some of the polluting industries.  The Committee could not 

conduct health check-up camps and awareness camps due to non cooperation of 

concerned authorities. Hand pumps from which contaminated water is extracted and 

consumed were still functional. No measures were found to be undertaken by the 

authorities for supply of potable water in the affected areas and to identify as well as 

provide compensation to the victims of water-related diseases.  

3. The Committee recommended that the action plans be implemented by all the 

concerned authorities in the State of Uttar Pradesh as per the time lines given in the 

finalised action plans keeping in view that the water quality of river Hindon at least 

meets the water quality criteria for bathing i.e., BOD < 3 mg/I and FC< 500 MPN/100 ml. 
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The Committee stated that the authorities/departments were taking the matter 

unresponsively despite clear direction by Hon'ble NGT that all concerned authorities 

would cooperate with the Committee. Further, an email was sent to the Chief Secretary, 

Uttar Pradesh stating the imprudent behaviour by the authorities/departments in 

complying with the directions passed by the Monitoring Committee. 

4. The Monitoring Committee was informed by UPPCB that concerning piped water 

supply, 41 out of 148 villages have been covered so far. The Committee found such 

action inadequate. Further, the Committee asked the Chief Secretary to provide details 

regarding the performance guarantee sum of Rs.5 crores.  

5. On 25.07.2019 after receiving a letter (email dated 6.07.2019) from Justice S.U. Khan 

expressing his inability to continue, the Tribunal relieved him from the assignment but 

directed the Chief Secretary, UP to suggest a credible mechanism and to supervise the 

measures to be adopted.  Status of execution of action plan with the budgetary 

provisions and specific timelines was required to be furnished.  The Tribunal also sought 

information about compliance of order dated 15.03.2019 requiring furnishing of 

performance guarantee. 

6. Vide order dated 20.9.2019, the Tribunal focused on the compliance status of the 

directions given in lieu of the O.A.231/2014 to the concerned departments. The action 

taken up so far by the government departments seemed less promising. Out of the 148 

stressed villages selected for piped water supply, only 41 villages got water access 

through taps. This data revealed that no additions could be made with reference to the 

villages having piped water supply as the total count was 41 in order dated 25.07.2019.  

The U.P. Jal Nigam reported that out of the total 8782 hand-pumps that were functional 

in the stressed area, 1088 provided contaminated water while 1088 have been 

deracinated. As far as DPRs are considered, 31 were waiting for approval. In addition, 
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the U.P. Jal Nigam informed that DPR with reference to 3 STPs (1 each in Saharanpur, 

Budhana and Muzaffarnagar) stands approved only for Budhana and Muzaffarnagar.  

7. The Tribunal considered such inactive approach extremely dismaying and opined that 

appropriate action must be taken for people who have caused unnecessary delays in the 

DPRs, tender process and against those who have violated the order related to the 

performance guarantee. In view of this, the Chief Secretary Uttar Pradesh was directed 

to intervene and seek prompt action regarding this sensitive issue. The Chief Secretary 

was also asked to take remedial action in augmenting water supply in the affected 

villages and take action against the erring officials. A compliance report was to be filed 

by the Chief Secretary before the next hearing date via email. In case the Chief Secretary 

is unable to ensure the above, the Tribunal stated that it may have no choice but to 

summon the Chief Secretary to remain present in person.  

8. Vide order dated 21.10.2019, it was mentioned that the Chief Secretary filed the 

report as directed to him on 20.10.2019. The report stated the following: 

i)Adequate steps will be taken regarding water supply in the affected villages and until 

then potable water would be provided through water tankers. 

ii) Considering the health check up camps, the report stated that directions have been 

passed on to treat all patients and referring to specialized hospitals if required.  

iii) The work of STPs is under progress and bio-remediation work would begin from 

November,2019. Further, the report mentioned that one of the multiple reasons behind 

delay in this work is non-availability of land.  

iv) Performance guarantee has been directed to be furnished. 

vi) Compensation of Rs.2.75 crores has been recovered and till the defaulting units pay 

the assessed compensation their consent to operate will not be renewed.  
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9. The Hon’ble National Green Tribunal stated that the Uttar Pradesh government needs 

to continue the work and take appropriate actions and the work would be overseen by 

the committee set up for the purpose by separate order passed on 21.10.2018 in O.A. 

670/2018, Atul Singh Chauhan vs. Ministry of Environment, Forests and Climate Change 

&Ors. 

10. The Tribunal ordered that the tender process/DPR’s cumbersome procedures may 

be curtailed by using GeM portal services. Further, with regard to land, use of land 

covered by legacy waste may be explored for STPs/Waste processing plants/green belts 

as permissible under law. A portion of the cost of the project may be utilised for clearing 

the waste from land and the procedure to be adopted can be referred to in the order 

dated 17.2.2019 in O.A.519/2019 News item published in “The Times of India” Authored 

by Jasjeev Gandhiok & Paras Singh titled “ Below mountains of trash lie poison lakes”.  

After the hearing on 21.10.2019, the next date fixed for hearing was 10.02.2020. 

11. Vide order dated 28.02.2020, the Tribunal considered the report filed by the 

Oversight Committee on 19.02.2020 and stated that the “report shows that the progress 

is hardly sufficient in terms of piped water supply, health facilities and steps for sewage  

treatment. The suggestions of the committee need to be implemented expeditiously in 

right earnest and need to be overseen by the Committee. The Committee may also 

identify accountability of individual authorities and put them to notice of coercive action. 

We regret to note that in spite of the directions in the order dated 20.09.2019, requiring 

the high powered Committee to approve the DPRs, DPR is not yet approved. The 

committee has suggested that the same be now ensured within three weeks. We direct 

accordingly. If DPR process is delayed beyond 31st March, 2020, coercive measures 

against the Secretary Revenue, the Secretary Urban Development, the CEO and the 

Managing Director, U.P Jal Nigam may have to be taken. The Chief Secretary, Uttar 

Pradesh may put them to notice in writing and ensure compliance of these directions. 
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Compared to the status noted vide order dated 20.09.2019, progress can hardly be held 

to be adequate. The process needs to be expedited and timelines proponed so as to 

complete the whole exercise by October 31, 2020”. 

 

IV. MONITORING BY OVERSIGHT COMMITTEE 

 

1. Prior to the Tribunal’s next hearing scheduled on 10.02.2020, the Oversight 

Committee had directed to conduct a health survey in the villages of Baghpat district so 

as to ascertain the health condition of inhabitants around Hindon River. The data (as of 

05.10.2019) furnished by the Ministry of Health, Uttar Pradesh sent to State Pollution 

Control Board with reference to O.A. No.231/2014 has been presented in Table 1. The 

data reflects that out of the entire population (155866) across sampled villages of 

Baghpat district in blocks Pilana, Baraut and Binauli, 916 were found to be suffering 

from some kind of water-related disease. The maximum number of patients within the 

sampled villages was found to be in Tikri village (73 patients) of block Binauli followed 

by Jiwana (51) and Gangnauli (47). Asharfabad Thal and Bhudpur villages in Baruat block 

had 46 and 44 such cases respectively. In Pilana block, AmipurBaleni village had 41 

patients suffering from different water related diseases and Mukari had 44 such 

patients. Overall, it was observed that a significant number of inhabitants near the 

Hindon River were suffering due to water quality issues.  
 

Table 1: Health Status of Inhabitants in Sampled Villages 

 

S.N

o. 

CHC Village Date Total 

Populati

on 

Fev

er 

Jaun

dice 

Skin  

Dise

ase 

Can

cer 

Diarr

hea 

Resp.

Disea

ses 

Oth

ers 

  Total 

No. of 

Patients 

1 Pilana Amipur 

Baleni 

22.06.

2019 

 

6463 8 0 7 0 8 11 7 41 
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Mukari 24.06.

2019 

4461 11 2 9 0 7 11 4 44 

2 Baraut Kandera 11.06.

2019 

6150 28 0 10 4 0 2 0 44 

Ibrahim

pur 

Majra 

11.06.

2019 

2915 9 0 5 2 2 3 0 21 

Bhudpur 11.06.

2019 

5120 28 0 10 2 0 4 0 44 

Asharfa

bad 

Thal 

11.06.

2019 

3500 22 0 12 3 6 3 0 46 

3  Binauli

  

Gang 

nauli 

05.04.

2019 

5235 13 0 5 5 0 11 13 47 

    Nagla 05.04.

2019 

1531 2 0 0 5 3 7 9 26 

    Tikri 08.04.

2019 

12023 19 0 19 10 0 17 8 73 

    Galhelta 08.04.

2019 

2297 5 0 8 5 0 16 8 42 

    Shaikh 

pura 

09.04.

2019 

2127 2 0 6 1 0 7 3 19 

    Chir 

chiya 

09.04.

2019 

3153 8 0 0 1 0 0 4 13 

    Mawi 

kalan 

10.04.

2019 

4997 11 0 0 1 1 1 3 17 

    Jiwana 10.04.

2019 

5110 18 2 3 5 0 9 14 51 

    Ranchhar 11.04.

2019 

 

7897 9 0 11 3 0 5 5 33 
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    Binauli 11.04.

2019 

7231 7 0 9 6 0 8 2 32 

  Tabela 

garhi 

12.04.

2019 

4578 4 0 4 2 0 2 0 12 

    Dhanaua

Tikri 

12.04.

2019 

4125 0 0 3 5 0 0 15 23 

    Milana 13.04.

2019 

3047 1 0 2 3 1 9 1 17 

    Khaprana 13.04.

2019 

1429 0 0 2 4 0 1 3 10 

    Jhundpur 14.04.

2019 

1808 3 1 0 2 0 0 7 13 

    Doghat 15.09.

2019 

13045 18 2 8 3 0 8 5 44 

    Bamnauli 16.09.

2019 

10737 8 0 4 4 0 6 3 25 

    Idrishpur 17.09.

2019 

2204 0 0 0 1 0 2 4 7 

    Pusar 17.09.

2019 

4605 6 0 2 4 0 4 11 27 

    Adampur 18.09.

2019 

1773 0 0 4 1 0 0 7 12 

    Baranawa 18.09.

2019 

8482 7 1 11 2 4 7 6 38 

    Daha 19.04.

2019 

10128 13 0 9 4 0 8 8 42 

    Mulsam 20.04.

2019 

3729 0 0 7 1 0 7 7 22 

    Sirsali 20.04.

2019 

5966 5 1 5 3 0 8 9 31 

    Total   155866 265 9 175 92 32 177 166 916 
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Source: Office of Chief Medical Officer, Baghpat, Uttar Pradesh 

2. Moreover, detailed information with name, address, infected body part/organ and 

current status of treatment was also provided so as to identify the victims and give them 

compensation.  

3. In addition, the Tribunal’s direction regarding health check-up camps were followed 

and a total 68 camps in December, 2019 were organised in Meerut, Saharanpur, Shamli, 

Muzaffarnagar and Baghpat wherein total patients number was 7520 and 122 were 

suffering from cancer. Table 2 presents the picture in each district. Highest proportion 

of cancer patients were found in Shamli (56 patients)district followed by Saharanpur 

(25), Muzaffarnagar (19), Meerut (18) and Baghpat (4). 

Table 2: Number of Health Camps, Total Patients and Cancer Patients in the Selected 

Districts 

S.No. District No. of Heath No .of Cancer 

    Camps Patients Patients 

1 Meerut 8 1573 18 

2 Saharanpur 6 494 25 

3 Shamli 5 1500 56 

4 Muzaffarnagar 38 3462 19 

5 Baghpat 11 491 4 

 

4. On 30.1.2020 a meeting was held at Oversight Committee’s office wherein officials 

from concerned departments were present and the progress was reviewed. The main 

points are presented below: 

- The Chief Engineer Jal Nigam informed that 43 villages out of 148 had got piped water 

supply. In the rest 105 villages, he stated that 40 tubewells were complete through 
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which piped water will be supplied by March,2020. Rest 63 tubewells were targeted to 

be completed by April,2020 through which piped water supply was to be given by June, 

2020. Projects related to PWS concerning 2 villages viz. Harra town and Biral were 

pending with the State government. 

- Regarding 100% water supply in affected areas through tankers, no report was 

submitted by Urban Development and Rural Development & Panchayati Raj. Principal 

Secretary, Rural Development was directed to ensure compliance. 

- With reference to health conditions in the affected area, UPPCB informed that 

appropriate directions had been passed for treatment of people suffering from diseases 

caused due to industrial pollution in referral specialized hospitals.  

-Chief Engineer, UP Jal Nigam informed that bioremediation project was not sanctioned 

by Dept.ofNamamiGange& Rural Water Supply. 

- Bioremediation work had been taken up by ULBs in river Ganga, such work should also 

be initiated in rural areas. 

- Taking into account the installation of STPs, it was ensured by Chief Engineer, U.P.Jal 

Nigam that instructions would be passed to concerning ULBs to start work within one 

week. Principal Secretary, Rural Development was directed to explain the steps and 

progress regarding bioremediation and STPs. 

- Concerning defaulting units, UPPCB mentioned that notices were sent to the units and 

EC of total 9.40 imposed out of which Rs. 3.59 crore had been recovered. The 

Committee directed UPPCB to expedite the recovery and stated no consent to operate 

should be provided. 

- Considering the DPR/tender process the Hon’ble Tribunal had directed to make use of 

GeM portal to the extent possible for procuring goods and services. No progress was 



14 
 

made in this regard and the Committee directed Chief Secretary, UP to comply with NGT 

directions.  

5. Thereafter, on 28.02.2020 the Hon’ble NGT while considering the report submitted 

by Oversight Committee stated that the compliance of directions was insufficient. The 

NGT stated that the suggestions given by Committee be immediately followed and 

complied with. The report filed by committee was as follows: 

i) Issues covered in Directions of Hon'ble NGT: Piped water supply in 148 villages.  

Action taken for Compliance:  

In terms of piped water supply (PWS), report (refer table 3) provided during the hearing 

show that out of the total 143 villages in the selected districts, 43 are covered with piped 

water supply and in 82 villages the PWS work is going on. A total number of 19 tenders 

were passed as on the date of hearing and retendering/tendering process is ongoing 

with regard to three villages. Estimate of Rs. 888.94 Lakh has been provided to Nagar 

Vikas Vibhag on 13.09.2019 for Harra in District Meerut (Town Area Committee). DPR for 

PWS in village-Biral, District-Baghpat could not be prepared due to non-availability of 

Land and efforts are still being made. Rural Development Department has been directed 

to ensure the compliance of order of Hon'ble NGT regarding supply of safe drinking 

water through tankers as intermediate arrangement.  

Table 3: Status of Piped Water Supply in Selected Districts 

S. 
No. 

  
  

District 
  
  

No. of 
Villages 

  
  

Covered 
with 
PWS 

  

Ongoi
ng 

PWS 
  

Tender 
Approv

ed 
&LOI 

Issued 

Retendering
/ 

Tendering 
Process 

  

Remarks 
  
  

       
1 Saharanpur 1 0 1 0 - - 
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2 Meerut 10 4 5 0 - 

Estimate 
for Harra 

Nagar 
Panchayat 

Meerut 
amounting 
Rs.888.94 
lakh sent 
to Nagar 

Vikas 
Vibhag 

vide letter 
no. 

c470/1009
/072-

001/PPBR
D/19 

dt.13.09.2
019 

3 Ghaziabad 1 0 1 0 - - 

4 Shamli 29 7 22 0 - - 

5 
Muzaffar 

nagar 
56 10 26 19 1 - 

6 Baghpat 51 22 27 0 2 
Land of 
Biral not 
available  

  Total 148 43 82 19 3 
 

 

 

ii) Issues covered in Directions of Hon'ble NGT: Health camps were organized by 

Medical and Health Department and treatment to be provided to serious patients in 

affected areas. A total of 169 cancer patients were found in the health camps organized 

in the year 2019 and 112 patients are under treatment in specialized hospitals. One 

patient has been cured and 32 cancer patients succumbed to death. 
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Action taken for Compliance:  

The Chief Secretary, Uttar Pradesh issued directions for organizing health camps 

periodically and ensure the treatment of all the patients in the higher referral specialized 

hospitals. As informed by concerned CMO's representatives during the meeting held on 

29.11.19, 21 camps have been organized in 58 villages and 07 cases of cancer were 

reported. Likewise, in Baghpat, 70 health check-up camps were organized and 92 cases 

of cancer were reported. The number of cancer patients found in Shamli was 91. The 

concerned authorities were made to ensure that proper treatment is provided to these 

patients.  

iii) Issues covered in Directions of Hon'ble NGT: Establishment of 03 STPs (Saharanpur- 

93.65 MLD, Budhana-10 MILD and Muzaffarnagar-22 MLD) for the treatment of sewage 

gap in River Hindon.  

 

Action taken for Compliance:  

As reported by UP Jal Nigam, 10 MLD STP at Budhana and 22 MLD STP at Muzaffarnagar 

shall be completed within the prescribed timeline (24 Months from date of sanction of 

DPR). In both of the STPs, the work has not been started. The Department of Urban 

Development informed that in Budhana and Muzaffarnagar, DPR was sanctioned but 

later on due to certain land size issue the process to make adequate land available is 

being reconsidered by the concerned District Magistrates/local authorities. DPR of the 

proposed 93.65 MLD STP at Saharanpur could not be prepared. In all the three places i.e. 

Budhana, Muzaffamagar and Saharanpur, the work has not started due to land issue. 

The concerned District Magistrates was directed to expedite the matter within a 

reasonable time, say, within three months positively.  
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iv) Issues covered in Directions of Hon'ble NGT:Interim arrangement of phyto-

remediation/ bioremediation to be ensured “failing which EC is liable to be paid for such 

failure”. 

 

Action taken for Compliance:  

A perusal of the Action Taken Report revealed that no step has been taken for 

compliance of the order with regard to phytoremediation/bio-remediation.  

v) Issues covered in Directions of Hon'ble NGT: Recovery of Environmental 

Compensation (EC). 

Action taken for Compliance: Environment compensation of Rs. 9.40 Crore assessed 

against 230 defaulting water pollution sources. As on date of the filing of report, Rs. 3.52 

Crore has been recovered. UPPCB is still issuing the show cause notices against the 

defaulters of EC. Consent to Operate will be withdrawn/refused in case the EC default. 

EC will be recovered as arrears of land revenue by way of attachment of properties. The 

UPPCB be directed to initiate the process of realisation of EC and report within three 

months.  

In view of the above stated directions and action taken the Oversight Committee made 

the following suggestions:  

i) The Constructing Agency for supply of water in Baghpat district UP Jal Nigam  has 

submitted the fact that after sanction of budget, it needs a tleast 11 months for 

construction of Water Tank and after that, water supply from the Water Tank may be 

ensured. During the meeting ,it was suggested to the authorities that they may supply 

the water through direct pipe-line till the construction of Water Tank. The authorities 

concerned shall ensure supply of water in sufficient quantity to the affected areas 
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through tankers, as stated by them before the Hon'ble NGT. The status of water supply 

through pipe-line in 148 villages, as submitted by the UPPCB, is attached with the report.  

ii) Panchayati Raj Department be directed to supply safe drinking water through tankers 

as intermediate arrangement.  

iii) Estimate for Harra Town Area Committee and DPR for PWS in village-Biral, District-

Baghpat be prepared within a specified time-line/ or within three months.  

iv) Directions be issued for organizing health camps in the affected area at regular 

intervals and treatment of all patients in the high referral specialized hospitals.  

v) Although the patients detected with cancer are being sent to specialized facilities, it is 

important that a micro plan be prepared to cover the entire stretch and identify cause of 

ailments like skin diseases, jaundice, cancer etc in the population in concerned region.  

vi) The work on 10 MLD STP at Budhana and 22 MID STP at Muzaffarnagar has not been 

started, DPR of 93.65 MLD STP at Saharanpur is not yet prepared. State be directed to 

take action for setting up of STPs in a time bound manner as already laid down in 

Hon'ble NGT order passed in O.A. No.-593 of 2017 Paryavaran Suraksha Samiti Vs. UOI. 

Also the State be directed to identify erring officers for suitable action.  

vii) Apart from above mentioned STPs, it has come to notice that there is a gap in 

sewage generation and treatment capacities in other districts of the region as well. In 

view of this, it is pertinent that agencies and corporations identify untapped drains and 

should prepare a plan with timelines and completely tap these drains at earliest. In the 

mean time, they  should carry out in-situ treatment in drains to reduce the pollution 

load. All those who fail to control inflow of untreated sewage into the river should be 

penalised on basis of 'Polluter Pays' principle and prosecutions may be initiated against 

officials in districts where timelines are not adhered to.  
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viii) The State be directed to immediately start Bioremediation of Saharanpur and 

Muzaffarnagar drains for the treatment of sewage gap in River Hindon. Uttar Pradesh 

Pollution Control Board (UPPCB) to carry out monitoring to ascertain effectiveness of 

bio-remediation within 30 days.  

ix) The State be directed to ensure deposition of Rs. 9.40 Crore of Environment 

Compensation imposed upon 230 defaulting water polluting industries and in case of 

default, to initiate recovery of Environment Compensation as arrears of land revenue by 

way of attachment of properties.  

x) All activities for control and abatement of pollution in the region and providing 

potable water to those affected should be taken up as priority schemes by the State and 

stringent timelines be set to ensure compliance.  

xi) In order to stop effluent discharged from illegal industries, it is suggested that a joint 

committee of District Administration, Land owning agency, Pollution Control Board, 

Electricity Department and Police be setup. It shall be duty of concerned land-owning 

agency to do area survey to identify illegal operations, inventorise it and map it. The 

joint committee should ensure sealing of the industry and disconnection of electricity. 

Environmental compensation be levied upon the owner of the premises on whose 

plot/land the illegal industrial/commercial activities are being carried out. It shall be 

responsibility of concerned officer of land-owning agency and police that industry once 

sealed should not operate again. Electricity department should ensure that electrical 

connection once disconnected should be restored only after permission from concerned 

land-owning agency.  

xii) Electricity Department should not give any industrial/commercial connection in 

residential areas. 
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15. The Tribunal, after taking into account the directions, compliance and suggestions by 

the oversight committee observed that the progress so far has been unsatisfactory and 

the timelines for fulfilling the directions given by the Hon’ble NGT be proponed so as to 

meet the target by October 31, 2020.  

6. The Oversight Committee held a meeting on 13.05.2020 regarding O.A.231/2014 

(through video conferencing) to review the progress of directions passed by Hon’ble 

Tribunal. The details are presented below: 

1. With reference to 0.A. 231/2014, the UP Jal Nigam was directed to provide a 

detailed report of status regarding Piped Water Supply in 148 villages. The 

committee directed to ensure PWS in the villages at a fast pace. 

2. Regarding the 3 STPs at Muzaffarnagar, Budhana and Saharanpur, the UP Jal 

Nigam informed that tenders have been finalised for Muzaffarnagar and Budhana 

and within 24 months they aim to complete the work. In case of Saharanpur, DPR 

had been submitted and approval from NMCG was awaited. The UP Jal Nigam was 

directed to take a note of this from Dept. of Urban Development and furnish a 

detailed report.  

3. The Committee directed that in case STP work is not complete, then work of bio-

remediation and phyto-remediation be undertaken expeditiously. The committee 

directed UP Jal Nigam to send a detailed report with regard to work done so far. 

Process for recovery of EC was directed to be initiated as per orders of Hon’ble 

NGT. 

7. As per meeting held by Oversight Committee on 17.07.2020 and 21.07.2020 through 

video conferencing, the progress was again assessed and it was noted that the 

concerned departments have not completed any work rather delayed it. The minutes 

of meeting are presented below: 
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1. Considering the issue of piped water supply in 148 villages, JMD, U.P. Jal Nigam 

informed that piped water supply is currently available in 45 villages. In the 

remaining 103 villages, work is under process in 102 villages. However in remaining 

1 village (Harra Town, Meerut) due to land issue work had not yet started. Out of 

the 102 villages, he informed that work is expected to be finished in 29 villages by 

September,2020 and in rest 73 villages by Dec,2020. Until the work gets 

completed,water is being provided through handpumps. 

2. MD, UP Jal Nigam informed that work had been delayed because the tenders 

regarding piped water supply were pending since last 2 years. The approval 

process started in October, 2020 and the last tender related to it was passed on 

February, 2020. Usually the time taken to complete the work after approval of the 

tender is 12 months. However, taking into account the seriousness of matter he 

assured the Committee that he will get the work completed in 7 months duration.  

He also stated that due to Covid-19 pandemic and lockdown, three months passed 

without any progress. Moreover, the affected area in this case i.e. Western Uttar 

Pradesh is severely impacted by Covid-19, therefore, under present circumstances 

it is difficult to get the work done.  

3.Further, it was mentioned in the meeting that in Saharanpur( 1 village is 

affected), tubewell is complete and pipeline is also present but piped water supply 

had not been ensured. Water was not being supplied through tankers and 

residents are dependent on hand pumps. Likewise, in Muzaffarnagar where 58 

villages are affected, water is still not being supplied through tankers. In Baghpat 

(51 villages affected), District Magistrate updated that 171 handpumps have been 

re-bored, 44 submersibles installed in the district. However, no action has been 

taken to provide water through tankers. 
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In the report received from Dept.of Rural Development &Panchayati Raj vide 

letter dated 22.07.2020, it was mentioned that out of 148 villages, 45 villages have 

got piped water supply. In the remaining 102 villages, safe potable water is being 

provided through 4466 deep India Mark II handpumps.  It is specifically stated in 

the report that these handpumps provide safe water and village wise status of 

handpumps is also presented (Refer Annexure II). In the 102 villages where PWS 

has not been ensured, the total population is 329970. According to set standards, 

for 150 persons 1 handpump is required, thus by that logic 2199 hand pumps are 

needed. However, at present, 4466 handpumps are working. Thus, there is no 

shortage of handpumps in the area (Refer Annexure II). Moreover, the report has a 

detailed Action plan with the current status of PWS, timelines, tender approval 

date and total cost (Refer Annexure I) 

4. Taking into account the issue of STP at Muzaffarnagar, Budhana and Saharanpur, 

the officials informed that work had not started at any place. The usual 

explanation that project is awaiting approval from NMCG was submitted. The 

Committee directed coercive action in this regard. 

5. Official from Saharanpur informed that phytoremediation work was still 

incomplete as only 18 km stretch has been covered and rest is left. Similarly, in 

Muzaffarnagar, phytoremediation work had not been initiated. UPPCB informed 

that there are total 8 drains in these areas  out of which 6 were found to be non-

compliant, accordingly, UPPCB had imposed penalty of Rs. 3.5 crore in 

Muzaffarnagar and 1 crore in Saharanpur and had sent notices to respective Nagar 

Palika. Rs. 1 crore penalty has been imposed regarding flow of untreated effluents 

into river body in different municipal towns of district Shamli. The details of 

penalty/environmental compensation imposed by UPPCB regarding this matter are 

presented in Annexure V. 
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6. In the issue of 230 defaulting units, UPPCB apprised the Committee that all 

these units were sealed and total 9.4crore penalty was imposed out of which 3.70 

crore realised till date. Consent to operate wasnot provided to units which had not 

paid the penalty and werestrictly directed to pay the EC. It was made clear to the 

units’ owners that in case of non-payment EC will be recovered by means of land 

revenue.  

7. The Health Dept. informed that no health camps have been organised due to 

Covid-19 pandemic still instructions have been passed on to the Chief Medical 

Officer of the district to collect information about cancer patients , patients 

suffering from diseases caused by polluted water along with patients having co-

morbidities under the Dastak Abhiyaan run by the Department (Refer Annexure 

IV). 

V. OBSERVATIONS OF THE COMMITTEE 

The Committee was dissatisfied by the progress as it was promised by the Chief 

Engineer, U. P Jal Nigam in meeting held by Oversight Committee dated 30.1.2020 that 

40 tubewells would have been completed by March,2020 and 63 would be complete by 

April, 2020 and through them piped water supply would be provided to the affected 

villages by June,2020. Taking into account the current status, it reflects that since last six 

months only 2 villages could be provided piped water supply. The Committee directed 

legal action against the U.P. Jal Nigam and suspension of erring officers. Moreover, 

another meeting was directed to be scheduled wherein MD, Jal Nigam and Principal 

Secretary, Urban Development were questioned for the delay in this matter. 

The Committee noted that despite repeated instructions by NGT, follow up of Oversight 

Committee, and assurance by the Chief Secretary before NGT, water supply through 

tankers has not been started by Panchayati Raj Department. Chief Secretary may be 
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asked to ensure compliance immediately and also to take action against concerned 

officers. 

 

VI. SUMMARY OF THE COMPLIANCE STATUS AS PER ORDER DATED 28.02.2020 IN 

O.A.231/2014 

S.No. Directions by Hon’ble NGT Compliance Status 

(Yes/No) 

Reasons for Non-

Compliance 

1. Complete work of piped water 

supply in 148 villages 

by 31.3.2020. 

Rural Development Department 

directed to supply safe drinking 

water through tankers as 

intermediate arrangement 

Partially Complied  

(Only 45 villages 

covered as of 

23.07.2020 and in  

rest 102 villages 

safe potable water 

provided through 

deep India Mark II 

handpumps) 

The tenders were 

pending for 

approval since last 1 

year in which the 

approval process 

started from 

October,2020 and 

continued till 

Feb,2020.  

The water is being 

provided through 

handpumps as they 

do not give 

contaminated 

water. The water 

samples were 

collected from 

U.P.Jal Nigam and 

no contamination 

was observed. Thus, 

decision to provided 

water through them 

was taken.  

2. Complete work of STP by 

31.3.2020 

No Approval pending 

from NMCG. 
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The State directed to identify 

erring officers for suitable action 

in this matter. 

Basic engineering 

design submitted to 

NMCG in case of 

Muzaffarnagar and 

Budhana. 

DPR submitted to 

NMCG in case of 

STP Saharanpur. 

3. Vide order dated 28.2.2020 it 

was directed to: 

Identify untapped drains and 

should prepare a plan with 

timelines and completely tap 

these drains at earliest. In the 

mean time, they should carry 

out in-situ treatment in drains to 

reduce the pollution load. All 

those who fail to control inflow 

of untreated sewage into the 

river should be penalized on 

basis of 'Polluter Pays' principle 

and prosecutions may be 

initiated against officials in 

districts where timelines are not 

adhered to. 

  Partially Complied 

(Drains have been 

identified and 

penalty imposed in 

Muzaffarnagar, 

Shamli and 

Saharanpur. (Refer 

Annexure III and V) 

 

3. Bioremediation of drains at 

Saharanpur and Muzaffarnagar. 

UPPCB to carry out monitoring 

to ascertain effectiveness of bio-

remediation within 30 days. 

Partially Complied In Saharanpur, 

phytoremediation 

done on 18 km 

stretch only.  

In Muzaffarnagar no 

progress in this 

regard. Penalty 

imposed in both 

areas by UPPCB. 

4. Directions issued for organizing Yes Health Camp 
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health camps in the affected 

area at regular intervals and 

treatment of all patients in the 

high referral specialized 

hospitals 

organised in 

December,2019 

however, due to 

Covid-19 pandemic 

and lockdown 

health camps could 

not be organised in 

last 3 months. 

5. Micro plan to be prepared to 

cover the entire stretch and 

identify cause of ailments like 

skin diseases, jaundice, cancer 

etc in the population in 

concerned region 

No Due to Covid 19 

pandemic, a micro 

plan specifically has 

not being prepared. 

However, under the 

Covid-19 health 

survey the officials 

have been directed 

to identify patients 

of cancer along with 

people having co-

morbidities.  

6. The State  directed to ensure 

deposition of Rs. 9.40 Crore of 

Environment Compensation 

imposed upon 230 defaulting 

water polluting industries and in 

case of default, to initiate 

recovery of Environment 

Compensation as arrears of land 

revenue by way of attachment 

of properties 

Yes 

(Rs.3.7 crore 

recovered. Consent 

to operate not 

provided if EC is not 

deposited) 

 

7. In order to stop effluent 

discharged from illegal 

industries, it is suggested that a 

joint committee of District 

Administration, Land owning 

Information awaited 

from UPPCB 
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agency, Pollution Control Board, 

Electricity Department and 

Police be setup 

8.  Estimate for Harra Town Area 

Committee and DPR for PWS in 

village-Biral, District-Baghpat be 

prepared within a specified 

time-line/ or within three 

months 

Partially Complied Delay in approval 

from State 

Government. 

File of Harra Town 

sanctioned and GO 

is expected to be 

out by July,2020. 

DPR of Biral, 

Baghpat sanctioned 

and tenders have 

been awarded. The 

work is expected to 

be complete by 

March, 2021. 

9. Electricity Department should 

not give any 

industrial/commercial 

connection in residential areas 

  

 

 

VII. RECOMMENDATIONS OF OVERSIGHT COMMITTEE 

1. Despite repeated directions by Hon’ble NGT and this Committee, U.P Jal Nigam 

has not ensured piped water supply in 148 affected villages. Till date, piped water 

supply has been ensured only in 45 villages. In July 2019, this figure was 41 

villages. Thus only 4 villages have been provided piped water in one year’s time. 

There has been no physical progress in installation of any of three STPs proposed 

in the last one year. No action has been taken against any negligent officer 

despite directions of Hon’ble NGT. Performance Guarantee of Rs 5 Crore directed 
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by Hon’ble NGT on 15.3.19 has yet to be deposited. Not a single village has been 

provided water through tankers till now despite written assurance to NGT by 

Chief Secretary on 20.10.19. In fact now ACS Panchayati Raj has informed that in 

view of hand-pumps working in these villages there is no need of water supply 

through tankers.  Such gross negligence in fulfilling the basic needs of the citizens 

is not acceptable and punishable. The Committee recommends that Chief 

Secretary shall ensure that: 

a) Work on pipe water supply project in balance 103 villages is expedited so 

that it is complete by 31st December 2020 

b) Till then ensure clean drinking water in these localities where 

contaminated water was reported by tankers or such means as he deems 

fit. The quality of water of all such sources may be tested through 

independent laboratories. 

c) Ensure furnishing of performance Guarantee of Rs 5 Crore as directed 

earlier by NGT within 15 days. This PG would be forfeited in case of default 

of timelines. 

d) Ensure commencement of the installation of the 2 STPs in the next one 

month by expediting the processes and the third STP by increased follow 

up with NMCG in next 2 months. 

e) Jal Nigam has been extending timelines regularly without achieving any 

physical progress. Delay in DPRs, delay in tendering and other procedural 

delays are adduced in every meeting. NGT had already directed that action 

be taken against erring officials. Chief Secretary should take action against 

erring officers within a month and inform NGT about it. 

 

2. Chief Secretary had assured NGT on 20.10.19 in his written report that till pipe water 

supply is provided, water will be provided by tankers. Bio Remediation work will start 
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from November, 2019. Performance Guarantee of Rs 5 Crore has been directed to be 

furnished. Action against defaulting officers is being taken. Unfortunately none of these 

averments have been implemented. These are issues which could easily have been 

monitored in the monthly monitoring meeting of the Chief Secretary as envisaged in the 

monitoring framework submitted by the State to the NGT. Chief Secretary should hold 

the monthly monitoring meeting regularly so that such issues get sorted out regularly. 

3. No bioremediation/ phytoremediation of drains has taken place in Muzaffarnagar and 

Saharanpur as well as in other districts of the region.  NGT had directed that an EC of 5 

Lakh per drain per month has to be imposed if the work does not commence till 

31.3.2020.CPCB may calculate the EC and issue notices to the concerned ULBs in the 

next 15 days. 

4. UPPCB shall ensure recovery of remaining amount (Rs.5.7cr.) imposed as 

Environmental Compensation on 230 defaulting units within a month. In case of non-

payment, UPPCB shall initiate recovery of these dues as arrears of land revenue. 

The Member Secretary, UPPCB is directed to send this report to the Registrar General, National 

Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble Tribunal 

with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary action. The 

report also be uploaded on the website of the Committee.  

27-07-2020

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight Committee

Signed by: ANUP CHANDRA PANDEY       

27-07-2020

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  

July 27, 2020 
 

Please visit our website: oscngt.upsdc.gov.in for more information. 
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Annexures 

Annexure I: Action Plan for Pipe Water Supply in affected villages 

Annexure II: Village wise status of Handpumps 

Annexure III: District wise list of drains 

Annexure IV: Compliance report from Dept.of Health 

Annexure V: Details of Environmental Compensation 

Annexure VI: Minutes of Meeting dated 17.07.2020 & 21.07.2020 regarding 

O.A.231/2014 






















































































































































































